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Closure of industrial units for violat-
ing anti-pollution laws.

135. SHRI PAWAN KUMAR BAN-

SAL: Will the PRIME MINISTER be

pleased to state:

[RAJYA SABHA ]

- - Industrial ~ Pollution Control-I Statys-Statewise

to Questions 104

s

. - Statement-1

of Industrial units forviolating Anti-
Pollution Law s '

Closure

SI.No. Nzm-~ of the gtate Board No. of

- cascs agaj-'
e T L nst which
(a) the details of industria] unite R it
- in the country which have been direc- '\ obtained
ted to close down for violating the
anti-pollution laws; and
: T ) . 1. Andhra Pia desh . -. Nil
(b) the number of them which 2. Asam . . . . Nl
have since installed affluent treatment . . - _—
plants? . o 3. Bihar . . ‘ . Nit
: 4. Gujarat . . . . 8
THE MINISTER OF STATE IN 5. Haryana . . . . Nir
THE MINISTRY OF ENVIRONMENT 6. i hal Pra desh N
AND FORESTS (SHRI VIR SEN): (a) - Himachal frgdesh .
Thirty-seven industries in various 5. Kerala . . . 2
States have been directed to close 8. Karnataka .
down for violating the anti-pollution p ’ T
laws. Statewise position is enclosed 9. Madhya Pradesh .* . Nik
(Statement I). Subject to the indus- 10. Maharashtra | N
iries undertaking {o provide reguired . . . !ﬁ_’li )
_pollution control measures the indus- 1. Panjab oot -
tries are allowed to re-open. 12. Rajasthan .. . 2
‘ 13, Tamil Nadu N | -
(b) 1966 industries out of a total 14. Uttar Prdesh | . .9 °
of 4,109 polluting industries (both in 15. West Bengal | .~ . NiF .
large and medium sectors) have in- )
6. Centrnl Board | .o
stalled effluent treatment facilities. . Cemfral Foat A
Statewise information is enclosed - Total 37
(Statement II),
Statement:ll o ‘ ‘

-

State/Union Territory

Number of Tolluting  Number of In dustries.

Industrics (Largc’&  provided Effluens.
- - Medium) Treatment {1 cilities
L 2 . 3
1. Andhra Pradesh . . . « "Ta e 352 . rr2
2. Assam N . . . A .. . . 13 12
3. Bihar . . o « T e e 106 21
4. Cuwarat ., . . ., . 7 L . 366

5. Haryana |

302 T s
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‘L.
6. Hi machal Pradesh . st e e, 30’ [- 30
7. Karnotaka e - s . . “ ‘.‘ . 281 ) 274
8. Kerala .o e » . 134 7 6o
9 Madhya Pradesh  .° . 0 ..s . . 238 53
‘10. Maharashtra . . . . . . B 835 .. .- - 673
11. Orissz e e 13 ~ 20
sz Punjeh . . LT g, ° 37
13. Rajasthan . . . . I. - 138 ) 41
' 14. Ta.mil Nadu' . " . - P 7 . 307 ) 50
15, Uttar Pradesh . oo B . | 248 " 103
"16. "Wcs t Bengal . e . .' . 361 - 22
< Unrion Territory - ' ! \ } -
. 17. Chnndigarh © . . ' P : 14 — L z5\::‘: -
L8 Dehi . . .o 61 16
19.Gon . L L4 20 .6 - 14
20. Pondicherry. .. - -. P T i5 o . ' 8
- 4109 - - 1966

Setting up of an atomic power plant
in Punjab .

-

136. SHRI PAWAN KUMAR BAN-
SAL: Will the PRIME MINISTER be
_pleaged to state:

(a) whether the Central Govern-
‘ment have repeatedly received request
from the Pumjab Government for set-
time up an atomic power plant in the
State;

.

[ 8 g

(bY whether Government have con-
sideyed the same and found merit in

- the demand; and

i

(c) whether there is any likelihood
of setting up of an atomic power plant
in Punjab in the near future?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DE-
PARTMENTS OF QCEAN DEVELOP-
MENT; ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIV-
RAJ PATIL): (a).'Yes, Sir.

(b) The Sile Selection Committee
constituted by the Department of
Atomic Energy hag assessed sites in
Punjab which formg a part aof the

Northern Eleciricity Region. The
Report of the Committee for the
Northern Electrity Region has been

submitted.

(¢) In the immediate future, expan-
sion of the existing station at Rawat-
bhata in Rajasthan which also forms
a part of the Northermn Electricty Re-
gion has been approved. A decision
on the other sites is yet to be taken.



